rc.unsel fer the Applicants

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD
0.A.N0.1323 ef 1995,

Retween Dated: 8.11.1995,

1. PLAznraiah.

2. ‘P;Venka;eswara Rae.

3. D.Jayaraju,

4, G}Nageswara Rae.

5. A.Chandrasekhar.

6. Ch.Amiresu.

7. M.N.Sundeshan.

8. C.lIsrael.

9. M.Damedar.

10. Manvya.

11, B.B.K.Murthy. P Applicants
And

1., Chairman, Telecem Cemmissien, Unien ef India, Sanchar Bhavans
New Delhi. ' ‘

2. Chief General Manager, Telecemmunicatiens, A.P.Telecem
Circle, Hyderabad.

ces ‘ Resp.ndents

Sri. K.S.R.Anjaneyulu

Ceunsel fer the Respendents

L1

sri. v.Bhimanna, Addl. CGSC,.

CORAM:

Hen'ble Mr. A.R.Gerthi, Administrative Member

C.ﬂtd: - .2/"
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0.A, 1323/95, ' . ‘Dt.sf Oecision : 08-11-35,

ORDER

§ As par Hon'ble Shri A.B., Gerthi, Mamber (Admn.) §

All the 11 epplicsnts yere working gs Telegraphists/
Telegraph Assistents in the scals of pay of s, 975=1660/=,3

ﬁbon they were sélacted that promotion te ths post of Assistant

‘Superintendents Telegraph Traffic (ASTT for short) after compe-

titive axamination hsld in 1989. Thsy were gent for training
preparatufy to the appaintment gs A5TTs at Regional Telecom
Centre, Sscunderabad from 10-1?:}990. Cn guccassful completion
ef theoretical tfaining for sight months, they wsrs sent for
practicgl training for one menth. On €amplatinn of their
practical training they were posted as -ASTTg in the scale af
pay of Rs, 1400~2600/— vide Dirsctor Talsgraph Traefic A.P.
Telescom Letter dt. 30=-09-1992 which is gt Annexure-4 te tha DA,
-Thair prayar in this 0A is for a dirsction te the raspondsnts

to treat ths period of training cf nine months frum 10-12-1990

" @9 perieod spent on duty for ths purpose ef drawing increments.

2. Similarly situvated amplcyeas‘apprnachud the Ernakulam
Bench of the Tribunal in 0A,101/92 which ugs dacided on 15-10-82

s BT
with_a declepetien that the applicants therein vere sntitled to

Adoty
have the period of their traeining trmatmd gs Peried spent on duty
in the category é? ASTY. Follewing the judgemsnt af ths Brnakulam
Banch ef tha Tribunal this Bench alse in BA.NG-:j145/95 decided

on 27—09-95 allowed the OA directing the respondents to gxtanAwL_
the benefits ef the judgement af the Efnakulam Banch te the
applicants therein aléa. Accorgingly ﬁhis CA ia alse allowed

at ths admission stags itself after hesaring learnsd coun sel

for both the pariiea with the follouing diresctions:-

b
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1) The respendents shall treat ths period ef training

of the applicants a3 period s#ant on duty in the grgge

of ASTTs, %

2) The raespondents éhall ra-fix the pay of the aphlicanta
and pay:them the monastary benefits flowing eut of such
refixation, |

3) The abowe directions sheuld be cemplied with within

a period ef thres months frem &ha date;ar communication

af this srdesr.

3. The OA is ordersd accardingly.‘ No costs,

T
~ (A.8. Go thi; ]
Mamber ( Admn,

; | . ﬁiﬁivnﬁf\
D?ted i The 8th Noy, 1995. Deputy Registrar (Judl.)
Dictated in Opan Court) 1 puty Reg

Cepy te:-

1. Chairmen, Telecem Cemmissien, Unien of India, Sanchar Bhavan,
- New Delhi.

2. Chief General Manager, Telecemmunicatiens, A,P.Telecom, Circle, Hyc

ébk‘ One cepy te Sri. K.S.R.Anjaneyulu, advecate, CAT, Hyd.

4., One cepy te Sri. V.Bhimanna, addl. CGSC, CAT, Hyd.
5. One cepy te Library, CAT, Hyd. :
6. One spare cepy.
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TYPED BY CHECY™Y, =Y
. COMPARZD BY ARPTROV T ?Y)'

"IN THE CENTRAL ADMINISTN 7mIvV™ 7m =i
HYDERABAD BE'™CH AT HYIT AT,

HON'BLE MR. A.B. GORTHI, ATIINIZT -
‘ TIVE MEMBER. v

. -
HON'BLE MRwe_ .
. -\h

JUDICTIAL. MEMTER.

L W
ORDER/JUDGEMENT :

DATED: qa\\\ . 1995.

M.A./R.A./C.A.NO.

JN,;}%/S v

0.A.NO.

P —
T-ANOwmr (Ww.P.NO. B

ADMITTED AND INTERIM DIRECTIONS IS5

AL:BwED.

_—
Lot

] .~DISPOSED OF WITH DIRECTIONS.
DISMISSED.
DISMESSED AS WITHDRAWN.

DISMISEED FOR DEFAULT.
Y 1
ORDERED/REJECTED.

NO_ORBER AS TO COSTS.
A
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